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R«-op«nlng of CloMd TexUto Mils bi 
Cobnbator* (Tamil Nadu)

13S9. SHRI C.K. KUPPUSWAMY: WiU 
the Minister of TEXTILESr be pleased to

(a) whether a number of textile mills in 
Coimbatore have remained closed for a long 
time;

(b) if so, the details thereof, and

(c) the action Government propose to 
take to reopen the sick textile mills with a 
view to reducing the unemployment problem

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTlELS (SHRI ASHOK 
GEHLOT): (a) Yes, Sir.

(b) A Statement is attached.

(c) Steps taken by Government to re
vive these mills includes creatnn of a Nodal 
Agency to determine viability of a sick mill, 
setting up of a Textile Modernisation Fund 
for rnodemisation assistance, setting up the 
Board for Industrial and Financial Recon- 
struction-;BIFR) to draw revival packages.

STATEMENT

Name of th e m Date of Closure

1. Jayalakshmi Mills (P) Ltd., Coimbatore 17.10.87

2. Madhu Spg. & Wvg. Mills (P) Ltd., 7.3.88

3. K.C.S. Splnriers ^A.es

4. Subbaih Textiles 22.4.91

5. Surya Spg. Mills (P) Ltd., 15.11..90

6. Kalyani Yam Processors (P) Ltd. 25.6.91

7. Suk)chna Cotton Spg. Mills 5.7.91

8. Radhakrlshna Mills 10.8.86

9. Vasantha Mills Ltd., 13.11.84

Cases and Writ Petitions pending In 
Supreme Court and High Courts

1360. SHRI GANGADHARA 
SANIPAai: WHI the Minister of LAW, JUS
TICE ANDCOMPANYAFFAIRSbepleased 
to stale:

tnns pending in various Hihg Courts and the 
Supreme Court as on October 31, 1991; 
Court-wise;

(b) the steps taken by the Government 
to tackle the problem of arrears in the Su
preme Conit/High Courts;

(a) the number of cases and writ peti- (c) the resuRs achieve so far; and
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(d) further measures contemplated by 
the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MININISTRY OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI. RANGARAJAN 
KUMARAMANGALAM): (a) The informatton 
is being collected and will be laid on the 
Table of the House.

(b) to (d). The Judge strength has been 
increased form time to time. Procedural and 
Jurisdictional improvements and modifica
tions to s p ^  up disposal of cases have 
been made. The varbus Courts are taking 
suitable steps such as grouping of cases 
involving common question of law, giving 
priority to cases requiring quick disposal, 
constKutbn of specilised benches, etc. The 
Benches are being so constituted in the 
Supreme Court that theyfunctnnforatonger 
period and work so albcated that similar 
matters are posted before the same Bench. 
The varnus recommendatnns of the Ar
rears Committee’s Report which went Into 
the problem of arrears in the High Courts., 
have been forwarded to all concerned such 
as the State Governments, the concemed 
central Ministries and allthe High Courts for 
foltow up actbn. It is difficult to quantify 
precisely the results achieved from the 
various steps taken. However it liiay be 
pointed outthatthere has been aperceptible 
improvement. In the case of Supreme Court 
of India, the number of pending cases whfch 
was 201383 as on 1.1.90 has come down to 
135374ason 1.10.91. As regards the High 
Courts, although the pendency of cases has 
increased due to instHutton of larger number 
of cases, the rate of disposal and quantum of 
disposal has increased during the last few 
years. The number of cases disposed in
1989 were 770946 as compared to 605698 
in 1985. The ongoing multipronged exercise 
to tackle the problem of an’ears has neces- 
sarHy to be taken on a continuing basis.

Unauthorised Encroachments into 
Cantonnnent Lands

1361. SHRI INDRAJITGUPTA: Willthe 
Minister of DEFENCE be pleased to state:

(a) whether the Defence Estate Offk» 
(DEO), Central Command, has prepared a 
comprehensive report on the questnn of 
unauthorised encroachments into varnus 
defence lands within cantonment areas un
der the Central Command;

(b) if so, whetherthe orders and instruc
tions to various Cantonment Boards under 
the Central Command to safeguard varbus 
parks and pubHc utility centres on defence 
lands have k>een largely defined by some 
Contonment Boards under the Command;

(c) whether despite strbt instructbns 
against encroachments by the DEO, Central 
Command, some of the boards and offbers 
have albwed permanent constructions of 
hotels and buikiings on defence lands and 
parks;

(d) if so, the facts and details thereof;

(e) whether it is proposed to refer the 
matter to CBl; and

(f) if so, when and if not, the reasons 
therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No such report has 
been prepared by the Defence Estates au
thorities in the Central Command.

(b) No such case has come to 
Government’s notbe.

(c) No such instance has come to the 
notbe of the Government

(d) to (f). Does not arise.


